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Vice .i'Chairmai. 
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FORN NC4 

(See Rule 42) 

IN THE C.NTRAL AD LINISTRTIVE TRI3JAL 
GUWHATI RENCH 	CtJTAHATI 

ORDER SHEET 

	

APPLICATION NO 	 OF 200j 

	

ippliant (s) 	- 

(&ij 	t(cc1- 

Respondent(s) 

date for Applicant(s) 

4 

AdVocate for Responde'-1t(j) 

Notes of he Recjst ry 	Date 	Order of the Tribunal 
4 

	

16.2.01 	Present: Honble Mr*Justice  

D.N.Choudhury, Vice....Chaiiman and 

Hon'ble Mr.KIK.Sharrna administra-

Thts appcatior!s injazm 	 tive member. 

but flot 	 Heard learned cbt(nsel for the 
Petti~ -cT.. 	

. 	 parties. lpp].ication is admitted. 
M 

I8sMe notice on the respodens. 

Call for records. ieturnableby 

	

AW 	 :4 weeks. List onl9.3.01 for orders. 
-I 	

Pendency of this application 
Res 

	

' 	
shall not stand on the way of the 

respondents to consider the case 

of the applicant. 

-- 

I 	 Member 	 Vice-Chainnan 
lm 

2t" 

v'44 	 19301 	 List on 24.4.01 to enable the 

	

i.z  2i 	 . 	 respondents to fi i.e written statnez 

Me 

pg 

- 



O.A.66 of 2001 

	

\ 	 • 

	

7 	 24.4.01 	Await Service Réport/ Ldst on,. 

/ 	 21.5 • 01 for orders. • 	 4 
/ 

/ 
Member 	 Vice-Chairman 

4 \ 

Im 

16.5.01 	Mr. 8.C.Pathäk, learned Addl,C.G.$.c. 

submitted thathehae•a1rady received 

the necessary iflstlLJCtjOfl from the depart. 

• meat for filing of written statement end 

steps are being taken in this regard. 
List an 1 8.6.2001 for ordere 

Viajrn P%ember  
bb 

c4. 

13-6-01 	Mv. B.C.Pathak, learned 

=pg. 

8.8.01 

- 	 •\t 10 

mb 

- 	•_-_. 	 12!9'01 

for the respondents, prays for and granted 
- '& 

4 ueeksLtime,to  Pile written statement. 

Pile rejoinder, LM 

List on -8-2001 Par  order. 

L t't 	I 	 i 

riember 	 Iice-'Chajrwan • 

Uat again on 12/9/01 to enable the respondents 

to file written statement. 

Member 	 Vice-Chairma 

_9gap qL2@/9/0i.  to enable. the respond-

ents tofile written statemen, 

\.ç 

mber 
	

Vice-Chairman 

mb  
\t7f 	

Ltl\Jç
28*9*01 

- 

,4 	 v- 

Written stetemant has already been filed. 

The ceas i now be listed for hearing. The applicant 

may file rejoinde, if any. 

List on 20/1.1/0I for hearing* 

c 
embsr 
	

Vice-Chairmen 

iccL 
	 ab 
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0.A.No.66/2001 

Notes 	 'Date  
nal 

20.11.2001 	 Heard the learned counsel for the 

pares. Heang concluded. Judgment delivered 

• 	 • 	 in open court, kept in separate sheets. The 

	

/... 	 applicatinn is dismissed. •No order as to costs. 
ii 

emr -ceChman. 
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CENTRAL ADMINI3TR;TIvE TRIBUNAL 

GUWAHATI BENCH 

No. 66 	 of 2001 

And 

0.A.No.83 of 2001 	 20.11 2001 
DATE O DECISION 

1. 0 .4.No.66/2001 

S 4t Anita (Sharma) Bhattacharjee 

2)It

.Nt.83f2001 	
APPLICANT(S) 

 Gayatri Devi and 2 others 

MI.: Hussain  and j1rs S. Sai 	 'R 1rI APPLICANT ( 
S 

VERSUS - 

T~~e_ ULion of Thdia and others 	 RESPcTDENT 
( s) 

Mr 	C. Pathak, Addi. C.G.S.C. 	 iCR TUN 
RESPONDENTS. 

MR JUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

Ha:r'3LE MR K.K.SHARMA, ADMINISTRATIVE MEMBER 

• 1hether Reporters of local papers may be aiioed to see 

the judgment ? 

To be referred to the R.porter or not ? 

• 	oetner their Lordships wish to see the fair copy of the 

judgment ? 

nether the judgment is to be circulated to the other 

Benches I 

judgment delivered by Hon 'ble Vice-Chairman 

// 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.66 of 2001 

And 

Original Application Np.83 of 2001 

Date of decision: This the 20th day of November 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

0 .A. No.66/2001 

Smt Anita (Sharma) Bhattacharjee, 
Civilian Switch Board Operator, 
101 Area, Shillong Cantt, 
C/o 99 A.P.O. 

By Advocates Mr I. Hussain and Mrs S. Seal. 

- versus - 

The Union of Idia, through the 
Secretary, Ministry of Defence, 
Government of India, 
New DeThi. 

The Chief Record Officer, 
Signal Regiment, 
Jabalpur, C/o 56 A.P.O. 

The Administrative Corn mandant, 
Station Headquarter, 
Shiflong Cantt., 101 Area, 
C/o 99 A.P.O. 

The Administrative Corn mandant, 
H.Q., 41, Sub Area, 
Shillong Cantt., 
C/o 99 A.P.O. 

The Administrative Corn mandant, 
Station Headquarter, 
Silchar Cantt., 
P.O. Arunachal, District Cachar, 
Assam. 

By Advocate Mr B.C. Pathak, AddiL C.G.S.C. 

0.A.No.83/2001 

Srnt Gayatri Devi, 
Civilian Switch Board Operator, 
Station Headquarter, 
H.Q. 51 Sub Area Exchange, 
Guwahati, C/o 99 A.P.O. 

Srnt Sabita Paul, 
Civilian Switch Board Operator, 
Station Headquarter, 
Guwahati, H.Q. 51 Sub Area Exchange, 
C/o 99 A.P.O. 

Applicant 

Respondents 
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3. Smt Chandi Sarkar, 
Civilian Switch Board Operator, 
Station Head Quarter, 
Shiflong, 41, Sub Area Exchange, 
C/o 99 A.P.O. 

.. ......Applicants 
By Advocates Mr I. Hussain and Mrs S. SeaL 

- versus - 

• 	 1. The Union of India, through the 
Secretary, Ministry of Defence, 
Government of India, 

ew Delhi. 

• 	 2. The Chief Record Officer, 
Signal Regiment, Jabalpur, 
C/o 56 A.P.O. 

The Administrative Commandant, 
Station Head Quarter, 
Shiflong Cantt., 101 Area, 
C/o 99 A.P.O. 

The Administrative Corn mandant, 	• 
H.Q., 41 Sub Area, 
Shillong, Cantt., 

• 	C/o 99 A.P.O. 

The Administrative Corn rnandant, 
• 	 Station Head Quarters, 

Guwahati, 51 Sub Area, 
C/o 99 A.P.O. Respondents 

• By Advocate Mr B.C. Pathak, Addi. C.G.S.C. 

- 	 ORDER(ORAL) 

CHOWI5HURY.J. (V.C.) 

Both the applications were taken up for hearing together since 

corn mon questions of law as well as similar facts are involved. 

2. 	These applicants are Civilian Switch Board Operators. The 

applicant in O.A.No.66/2001 worked as a Civilian Switch Board Operator 

on the strength of the Office 	Order 	dated 	27.3.1985 on the basis of a 

selection 	made by the respondents. 	Similarly, 	the 	three 	applicants 	in 

- 	 • 	 O.A.No.83/2001 are also Civilian 	Switch 	Board 	Operators. The. applicant 

No.1 was appointed in June 1987 and the applicant Nos.2 and 3 in March 

1985. 	AU these applicants along with 	others preferred applications befnr 

the 	Tribunal for regularisation 	of their services. 	The Tribunal by orders 

dated 21.2.1994 and 17.11.1993 in O.A.Nos.176/1991 and 184/1992 and 

• L--Y like cases directed the respondents to regularise their services. The 
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respondents subsequently .regularised their services with effect from the 

- 	 date of the order of the TribunaL The applicant in 	0.A.No.66/2001 was 

regularised 'with effect 	from 	21.2.1994 pursuant to 	the 	order 	of the 

Tribunal in 0.A:No.176/1991 	and 	in 	the case 	of the applicants in 0.A. 

No.83/2001 their services were regularised with effect from 17.11.1993, 

i.e. 	from 	the 	date of the order of the Tribunal. 	Admittedly, from the 

facts 	enumerated above 	it appears that the 	respondents 	provided the 

benefit of regularisation to the applicants with effect from the date 

of the order of the Tribunal. 

3. 	Mr L Hussain, learned counsel for the applicants submitted 

that these applicants for all practical purposes were appointed after 

holding due selection. The names of these applicants were registered 

in the Employment Exchange. The applicants, eince the date of joining 

* service, were discharging their lawful duties regularly with artificial breaks 

in their service. Since the applicants rendered their services with all 

aincerity and their:initial appointments were alsb duly mde after..holding 

a regular process 	of selection, the 	date of their regular 	appointment 

should 	be with 	effect from 	the date 	of entry 	into 	service. 	The 	past 

services of the applicants could not be ignored by the respondents in 

1
. 	determining their date of regularisation. The learned counsel submitted 

that the respondents in a most arbitrary fashion determined their date 

of regularisation ignoring their past services. The applicants were holding 

the post of Switch Board Operators. 	There 	were no other persons other 

than these Switch Board Operators appointed on the 	basis of. any 	other 

mode of selection who would be affected if these applicants are appointed 

retrospectively for granting them penaionary benefits. According to the 

applicants the respondents acted in a most arbitrary and unjust fashion 

in ignoring their seniority from the date of their entry into. service 

without any good reason. If the applicants were restored to seniorit'y 

with effect from the date of their entry into service it would not affect 

any other person who may be appointed by taking recourse to any 

recruitment procedure. All the ad hoc Switch Board Operators were 

regularised on the strength of the order of the Tribunal. 
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Air \t 

Mr B.C. Pathak, learned Addi. C.G.S.C. submitted that the 

decision of regularising the services of the applicants fro m the date of 

the Judgment and Order of the Tribunal cannot be said to be an arbitrary 

one. The respondents in fixing the inter se seniority thought it wise to 

give their regularisation with effect from the date of the order of the 

Tribunal. Seniority of similarly situated persons were also computed with 

effect fro m the date of the Judg m ent and Order of the Tribunal. Mr-

Pathak has referred to a decision of this Bench in O.A.No.96/2000 rendered 

on 16.7.2001. Mr Pathak also contended that the initial appointments 

of the applicants were of ad hoc charatter,  a stop-gap arrange ment of 

fortuitous nature. 

We have given our anxious consideration in the matter. Whether 

an appointment and/or engagement can be termed as Ad hoc or stop-

gap arrangement and/or fortuitous will always depend upon the facts'. 

and circumstances in which the appointments are made. The object and 

nature of the appointments, the circumstances under which the appointments 

are made, the manner and methods adopted, the eligibility criterian followed 

in the appointments are relevant factors. Where a post is created to 

cope with a particular prote m pore situation for a specified period such 

appointments can be labelled as ad hoc and/or fortuitous appointment. 

We hasten to add that the above discussion only sets some illustration, 

but not co m plete. There is no cut and dried rubric. Various aspects of 

the nature of ad hoc appointments were aptly focussed by the Apex Court 

in O.P. Singla and another Vs. Union of India and others, reported in 

(1984)' 4 SC C 450 and Rudra Ku mar Sain Vs. Union of India and others, 

reported in (2000) 8 SC C 25. On consideration of all aspects of the matter 

the appointments of the applicants cannot be said to be of fortuitous 

or ad hoc , nature. But then, we are not in a position to ignore the Behcn 

decision 	in O.A.No.96/2000, wherein the 	Tribunal directed 	the authority 

to 	co m pute the seniority 	of these 	applicants from the date 	of the 

decision. 	We are not inclined to 	depart from the earlier judgment of 

the Tribunal. 
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6. 	For the aforesaid reasons we are not inclined to accept these 

appications. The applications are accordingly dismissed. There shall, 

however, be no order as to costs. 

K. K..SHARMA ) 	 ( D. N. CHOWDHURY ) 
ADMINISTRATIVE MEMBER 	 VIC E-C HAIR M A N 

nk m 
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GwIati Bnc 

IN m: 	 MI CEITRAL AD;IS:RATIVE TRI'IUNAL 

AT GU'.JAHATI 

(An Application under Section 19 of the Central 

Administrative Tribunal Act,.1985) 

UIGINAL APPLICATION rio. 	/2001 

Smt. Anita (Sharme)Bhattacherjee 	... Applicant 

-Versus- 

The Union of India and other. 	..... Respondents. 

INDEX 

Particulars Page 	No 

1 	. pplication with 1 	to 	15 
Verification. 

 Annexure No, 	I 

Copy of the appointment order . 
dated 27 .3.85 of the ap 	1 icant. 

 Annexure No. 2 : 
Copy of the appointment order 
dated 22 .3 .95 of the Ap i. ii cant. 

14 •  Annexure flo. 3 

Copy of the stz'temcnt of appoint- 
ment/service period of the ai'licant. 

 Annexurc flo. Li  
Copy of the Certific'te dated _Q 
22.7.91 of the Respondent No.3 
certifyi.ng regarding service of 
applicant as 	C.S..O.O. 	since 	17.6.P5. 

 Annexure No. 5 
Copy of the Crder dated 10.1 .92 
passed in Misc. Case No. 6/91. 

 Annexure flo. 6 	: 

/ Copy of the Conmon order dared - 
21.2.94 passed 	in C.A. 	Nos 	173/91 9  

1714/91 9 	175/91, 	176/91 	and 	177/91 

3 
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8.. AnnexureIo1 	: 

Copy of the Order dated 
14.6.95of the Respondent 

• No.4 	com:auniceting the 
approval of the regulerisation 
of service of LhC ppplicnt. 

 Annexure No. 8 	: 

'. 	Copy of the order dated 7.7 .95 
passed .by tha Respondent No .5. 
reu1arisinç 	the service of the 
applicant w.e.f. 	21 .2.91i 

 Annexure No. 9 	: 
2O 

• Copy of the represertatfon datec 
11.1496 submitted to the Respon- 
de.nt No.5. 

 AnnexureMo.1O 	: 

Copy of the representat ion
. dated 

P.5,98 submitted to the Respondent 
No.2. 	 - 

 • 	 Vakelatnanla. 

Notice. 

Adwocate . 

4 
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IN THE CEhTIL J rfNISrPi p/F 11IR 1BUI4AL 

0
1 

(Aw APPLJCT1r' LU_R 	CTI'i 19 OF THE C1RAL 

ALiT ATIV L TP1BUfl fl IS 	 AL CT,1985 

OL-IAL PPLICAT1 	O. 	/2001 

Smt. An1t (Sbrma) Bhattach=rjee 

Apicrit. 

I 	-Versus- 

The Unior' of Indi & Others 

R€'soondnts. 

- 

DTALS CF TH7, AP ICI4TS 

Uarne of the Ap1icrit 	Smt. Pnit (Shrma) 

ofla uesign1on 	 3hatchrjce, 

.11 	'-: 	 -• 

Wife of Sri Nirmalendu 

9heLtaCr'rJc, 

Civilian Switch 3oard 

OperFtor (C.S.B,o) 

131 urea 

Shi11ong'Cantt, 

Gb. 99 A .P.L. 

PARTICUL S OF TH 	1 Union 0 Tnoia, 

RESPQUE ITS 
• 	 - 	------ 	 througn the Secretary, 

and/or desig- 
hinistry of Derençe, 

nation of the 
Govt or 

Respondents. 	
- 110 001, 

2 The. 
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2 The ChF PccorJ Cfficer, 

Siqn1 Reg,mcnt, 

JbDPiDur, 

- 	- 	 C/o. 56 

3. T'ir Adrninistrtive Crindp, 

RmmUr Scatiori H.Q., 

Shillong Cantt. 

101 1ra, 

C/a. 99 A.P.O. 

L1, The Adn1rnstrtive Comandant, 

rl.Q,, 	1, 	Suo Area, 

Shi 1 onç Canct., 

£/o. 99 A.P.C, 

5. Tha drninistrt,ve Cam.  

Staitionh.Q., 

Si1cnr Cantt,, 

IC' . 	 chia 

Distr'ct Cacnar Assar. 

I. PARTTCtL ,1 RSOFTORPS A A hIS 1 VIH I CH THE APP L IC AT ION 

IS MADE : 

This applicEition is filed Fgainst the Order 

No. 0341/i/EMP/GS (SD(I) DaLed ilith  June, 3 995 pf the 

Adinitrative Coandant, Head Quarter, 1 Sub Area, 

('Ia. 99 A.P.O. (Respondent No. L)  comriunicting the 

aporoval of the Govt of India, kinistry of Qefence if or 

regu1rising tne service of, th ap1icant and without 

mentioing tê date of 'reguiErisation (Mnexure No.6). 

n) This... 
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This applic 	ion IS also made against the 

order No. eAi)M/61i/EST dated 7.7.95 issued by th 

ommnistrative Comm3ndant, Station tiead luarters 

Si Ichar Cantt. (Pspondent 	o.5) ao 'oinina tue 

app1icant on regular basis w.e.f. 	the judgrrmnt of 

this Hn'ole Trihunal 	dated 21a29!4 	in (jafa No 

76/91 anc hatcues instead of a pp 	initial 

•dateof appointment on temporary basis 	ith effect 

from 27.3 85 	(vide Arinexurie No 	8) 

2. 	JUTSICTTOOF 	T'IBUAL 	: 

That the aprl1cer't  declares th&t, 	the 

ariication m:de is uithin the jurisdiction of 

I -  -- 

tflis Hon'hle 	tr i bunal, 

3. 	L1ITTiON 

That, 	the applicant decleres tht the appil 

can ef 
	fi lhr representation dated 

11.1 .96 ana eyain'on C .5.98, 	she approached th e  

respondeic auturrities 	from time to tiie for regul- 

arisation of her servicew,e.f. from the date of her 

'nitial 	@P ~ ointment on tmporary 	basic but without 

any result. She did not aroich this Hon'ble Tribunal 

a 	
I ec'rl1r as she was genuinely felt that 	prayer 

wli 	considered fr rgu1erisation o 	hcr service 

•.from€he date of, hr original apoointment on 

cernprry basis. 

• 	 H 
. 	FACTS ...'.. 
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L FCS OF 	T* CASE : 

14.1. 	That the apollcanL is a Citizei of India and 

are presently servini as Civilian Switch 13ord ODerator 

(hereinafter referred to as C.SJ.O, for make of brivity) 

under, the respondent aucnorities referred above and is re-

scritly posted at 101 area, Shillong Cantt. 

14 .2.. . 	That the, applicant states that . she came to 

learn thEt few post of C.S.E3.0 were lying vacant in 

Station Head Qurtr under the Rcspondents at Silcnar 

ccording1y the ap - licnc submitted her application 

for one of Le aforesaid post, 

14 3, 	That the apphcnt th€rceFter appered in the 

selection process and got sel.ctcd. It be mentioned 

that ',r naie was alSo regiscred in the Lrnploymont 

Lxchnge at i1char to enable her to find a sutab1e 

job chrogh due procedure end rules. After hving oen 

selected the 'cspondcnL o.3 vide an order eatod 

27,3.05 	rcctcd her to appear in Hedical Examination 

etc. lhereafter, she was initially appointed for 

temporary period w.e,F, 176,85  in the scale of pay 
4 

of Rs. 260/-to Fs. 400/ phis other allowane$.. There 

after she was aointec periodi11y 'ith artifical 

brcak. for a few ays and she continued as such for 

couple of yeers. It be mentioned herein that eltnouh 

there existed reguLr Vacancies her case as not 

considered for reu1r1sEt1on although she was yetting 

her usual scale of pay etc 	a t that tine. The applicant 

is annexin nerewith thC first apo1ntmcnt order dtod 

27.3.85 and last order cirted 27.3.95 isucd by the 

Respondent No.3 appointing the applicant for sake of 

br.iyity. However, she is giving the deai1 statement/ 

.0.5. 

el 

Ll 
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S 

pariicu1as or tepor-ary anpointnent 	s wefl as 

crtificte caced 22.731 rgardini service since 

17.6.85 for kind perusal of this Hthtble Tribunal. 

The copies of appoihtment 

Order dEted 27 .3 .85 and 2203.95.  

are annexed herewith and marked 

as /\nn-xureoS 1 and 2 

resectiv6ly. 

The copy of saccmEit of 

appo1ntPnL/SerViCe period or 

apl1caflt is einexd herewith and 

marked as Annexure Wo.3. 

The copy of certif1c4tG dated 

22,7.91 of the Pospondont r.Io.3 

Certifying regaraing service of 

applicnt as CS.B.O. since 17th 

June, 1985 is annexed herewith and 

-nerkea as Anncxure No.il. 

That, the a.licant states tht se had been 

aproacnlng the Reslonoent auc -oritiCS from 

time to time for reklufliirisation of her service but as no 

action wos tken by the Responde.nts, she preferred an 

application before this Uon'ble Tribun1 vide O.A. 

io, 176/91 with a prayer hr appoincmnt en rg!!lar 

basis with eFfect Frc her initial eppinLmEnt on 

rernøorary basis, to ivc all service onefi and ro 

requlrise the art,fical breaks in service. 

-- 

I 
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That the applicant st.tes that the afore- 

w said application 	as admitted by this Hntble 

• Tribunal. Thereafter applicants also filed 	Misc. 

petition for ammendment of application xAsftK and 
4 

also for en interin orders. 	cordincjiy, 	the Honble 

Tribunal allowed the Misc. Petition and directed the 

Rspoidencs to allo' the CppliccnLs to continue in 

- 	 pervice untill further order, 	However, 	theespondents 

went on giving tenorarily apo1ntnent 	o the aplicants 

'ith ertñcl breaks in between in violation of orders 

of 	Lhls Honble Tribunal, 

The copy of the Order ated 

10,1 92 passed in hisc. 7 Case 

No. 6/91 	is .en 	r exed heewith 

and marked as AnnoxLreNo. 5, 

Tht the aoplicant staces that, 	some other 

sini larly s tutcd 	tenporarv. C .S . 	 .0. also fi lcd 

'H. original 	epplicatior 	beforethisHon 1 ble Tribuhall l  

for requlari.satio 	of. this services under the same 

Responclencs aria all 	the said aDolicrtor1s were admiLted 

by this Honole Court, Thcreetr 	LhlS hon'ble 1ribuni 

was pleased to hear the matter in detail and pssed'a 

• 	 : COmnIOrI order on 21.2.94 	narrating the fac.ts'aid sub- 

missions of the applicants 	s well as the respondents. 

Tho Hon'ble Triounal 	was pleased LO alloQ all 	thc 

applications including the application of tn 	present 

applicant and directed the respondents to regular.ise 

• 11€..,... 
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the servi ce of LhC appllcar3cs in the post of C.S,B.O, 

witnin a period oF 90 days from the 'dae receipt of 

the order. The Hon'ble Tribunal ftrther directed the 

Respondents not to interfere/cerunfte he setvices of 

the applicant before / re1 risation and the interim 

orders ceted 10 1.92 passo in 1isc. pentin wero 

made ebo1ute, 

Thc copy of LhC corrrnon order 

daed 21 .2.9L1 passed in O./\. Nos 

173/91 9  174/91, 175/91, 176/91 

and 177/91 is ainexd hrowIth 

-, 	 and mr ed as Ainc,'ire Ho 6. 
I 

That, the aplicnt staLeS tht after the 

order of the Hon'blo 1rioua1 she eproached the 

esDondents from time tb time oath vroa11y and 

through variovs represcntions with a'prayer For 

regu.lri'st.ji of her service w.e.f, fom their date 

of inicial apo1nLr1ent as C.S,340. koW€v r, they d i d 

not d3 enything in 	is regrd for a Ion; tiie, There- 

after, the H.Q, 1 Sti Area, C/o. 99 A.P,O (REspondent 

vide an. order No, 0341/11/EMP/GS(SD)(i) dntcd 

1th June, 1995 counictd the eproval For reularT 
- 

stion the service of the oplicnt 2. 1or t1tn Four,  

othor simi1r employces anc informed tiC respondent 

flD,Li accordingly. ThreAFLer the resoondeit No.5 vide 

a 	 ete -i order cd 7,7.95 rrOulerlscd iic cervico of ihe 

applic3nt w,e,f, 21.2.9/i i.e. from the dte of final 

order o. f this Hon'hle Tribunal in O.A. Np. 176/%1 and 

batches, tfter her re2ulz'risetlon, the e,iplicent was 

transferred.... 

• 	 ••••••••• 	• 	 • 	 • 	 •• 	-•---•-••• 	 •- •-••-• 	 • 



• 

'V 

V 

V 

trarsferred 	to shillong 	a n d isprcsently posced 

under 'espondent No. !. 

ThecopyotheOrderdated 
V 

1.6.95 of the 	es ondet No, 
V 

V V 	comrnunictin 	the approval of the 

I  rogularisat ton of Service of the 

applicant i 	annrxed herewith 

and marked as Annex u re  

Th 	opy of the oroer dated 

7.7.95 passed by the rewondent 
V 	

V 	

V •' 	
V 	

V 	
j 	5 	regularising 	the service of 

V 

thêpljcnt W.e f 	21 .2 .9h 	i s V  

V 	 . 

V• 	

•. 	

V 	
anexed herewith and marked as .  

41 .9. 	That, 	the appflcant st i~tes that the Hon'hle 

V Tribuni while passing the order /did not specifically 	V 

that the appiicans service W6x4he re- 

gul&ised w,e,f iJie date of oroer of the T ibunal 

2.2,9) 	• As S9 no date xitiNg was rnntjoned j 	
•, 

was porsumed that, 	her service would be 	regularised 
V  

.w,e,f. 	the date of h4r 	initial 	appointment, Be' 
V 	

' 

ageve 	the app1ican 	ain.approaciedte respondent 

1 authorities for rV.gularFisatjon 	of her service from 

the date of initial appointment. She also submitted 

V  representation dated 1141.96 to 	the respondnet No.5 •V 

• 	 '. 	
. throuhV with a prayer 	for 	her 	recVl2rjstiofl w,e.f. 	

V 	

V 

V  

the date of initial appointment.'The'appljcnt also 	V 

submitted her representtio 	dated 8.5.98 to the 

V 	 •V 

esponenL 	..... 	V  

4' 
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cponcent No 	2 	'nt 	pyer for 	cher regulirisatiOn 

W.O.F. 	17.6.1985 	i,e the date of 	intial 	intment. 

The COPY of the reprentetion 

dated 	11.1.96 subitted to the 

Respondent No.5 	is Ennexed ncre- 

with aria rnrked Ps 	\nnc.xureio.9 

The copy of Lhe representation 

datcd P.5.98 	suhrnittcd to the 

respondent No, 2 	iS 	nnexd ncre- 

with and marked as Annexure iio. 10. 

Li,10 	That the ap1icics ste e tht, 	a 	she w a s 

expecting for a postive 	response from the r - sponaents 

for 	rcgularisotion 	oF  her service eFier 	suiDiussions 

of reprosonctions sne aid not eprLach this Monble 

Tribunal 	in time 	as per 3ection 21 	(i) 	(b), However, 

this honole Tribunal 	ny bep1aed to admit this 

apolication by 	ivokinq 	its poer uner section 21(3) 

of the Administrative Tribunal Act, 	19e5 	in the interest 

of justice. 

• 	 - 

5. 	GROW'DS FOR RELIF WITH LEGAL PROVISI ONS. 

I) 	For 	ihat, 	the applicant was 	initially recrLlted 

after due se1ction process açjeinst existincj vicanies 

o 	C,S.n.r. at t 1he rlvnit time ana the rspondents 

ought to hve appoinLea 	her on regular basis from 

the date of her 	initii1 	e1:pointncnt 	itself. But the 

responcents due to reasons best kno'n to Lhern apoointed 

the a:p1iants 	on purely tOmorery oasis kjh icn was 
of 

extended,,,, 



V 

• 	in 	a 
• 	!# 

etenApd from tirc to tmie "th artificol break'ui 

service in violc'tion of escahiished procedure and 

rules, is the applicant had so altern3tive, had to 

eccepL whatever she could et wich a hope that, her 

servces would e i - egulrised. This action of the re-

pondcts in noL reguIrising the service of the aipli - 

cnt w.ef her initial d a t e of aopointment in aroiLrary 

i1leçala nd in violaton of principics of equity, 

good conscience aid adin1strat1ve fairness. 

For that, thcre ws necessity for employees 

on rc-ular uss as cai c inferred by the length of 

period of the t€mcrary enageient of the applicant. 

ut the res7onaents had given artiFical breaks in 

her service so that, sic cr not claim to be a 

reyuLar employee. This actofl of the, resondepts 

are il1gal ,stified and v1ol1\eDf Article 

2V of th C3nst1t1c1on of India and as such the 

respondents re liable to be direcLea to rcgvlanse 

IL he service of the ailicrt From the 	te of,  ncr 

irttial 	appoinLrnenc. 	 I  

ill) 	Ic1r chat, the. applicant has g ivsn many years 

of her services to th.e respondents with a hope cha"t 

she 4111 get all service benefits fran her initial 

appoinrlen but ir hopcs nd apiratior have bccn 

oelied and she is suffcHng bEcause of no Fault of 

her own. As such this hoible TriDuriel inay be oleased 

to inLerfcre in the mattcr and pass aproriace 

directions in this reqard. 

v) Fr.,... 



• 	11 	. 

iv) 	For th't, this Fion'ble Tribuial did not 

mentioned any ote fcr qivinq the bncFits of regul-

erisation of services of the aiplic6nt. But the 

Rcspondencs on tneir own wisdom had tken the dt 

of ordr of this Hon'ble Trinuial (i.e. 21.2.9 14) 

passeo the Oriinal application. They even did not 

bther cc refer to the interim oroer dated 10.1.92 

of this Hor-Ible  Trioun1 by which the ftspondents were 

direccec not to aisturo tue applicant frorYtIi,t 

her servicc. The action of the respondents in choosing 

a dte for reglarisation or srvice oP tri applicant 

on their oun is not p rope r and is in violation oF 

airections of this ion'ble iribunal . As such this 

rion 1 ola Tribunal ma he pleased t oirect the res-

pondents to regul rise the services of thn eorlicent 

with all service benEfits froi re cuat of her 	 11.  

appointmEnt. 

V 	 For ttat, ccaus 	f c 1ie reasons mentioned in 

Pragraph 14.10 above, th. 	H. on'h1€' Tribunal may o 

pleasea to admit this application and fLrcher oe 

pleased to hear the rraLter anu give dpro)r1ate 
• 	• 	. 	 ••• 

rclicf to the coplicant, 

vi) 	- For thet. 11 any view of the maLter the respon- 

dents are liable to be directee to regulrise the 

scrvice of c 1i appli fli with FCL fri her ìniLial 

date of aroincment as C.S.F.( . insLead of 21.24914. 

N 

£ 
- 	V, L-LL..ae. 
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6. 	DETMLSCF RELI E F EXhAUSTID 

That, thc applicant declares tnat she h a s 

availed all L1C re-nedic evaila'le to hr by 

approEcl'ng tne respondents as well by subrnittinc, 

representations frrn lime to time. 

7 	MATTCS tIOT PREVIOUSLY FILLI) R 	ING IIT- AY 

OTHER COURT/TPI3UL. 

The apliccic furier declares that, she had 

not filed any appiic& ions, writ etiton, si4it etc 

except the Oriç,inal ApplicPtions referred above w'ich 

was disposed by chis hon...fle Tribunal and no case is 

pending in any court of laL th readrds to the present 

greivances. 

8. RI LIF 	U cv I r 0R 

Uneer the facts and circurscnces of the 

case as stated above, the applicant, preys  for 

follo.'ing reliefs. 

i) Th t the respondencs be directed to 

regulartse the services of the açolicant 

from retrospective date of their intial 

aDpo11cmcnL as Civiltan Sritch Boara 

Opertors (C . .0 .0 ) under the Respoiiaehts 

ie. with erfct prom  

ii) Trut.... 

I 
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11) 	ThL the rcspondcnts be dirccted to 

give all 	service brnefis as appli- 

cable to 	other regulr employeeS 

from the. dates of 	their 	initial 

ap ointments 	, 

H 

111) 	that the rsponentS be 	i rectei to 

regularise the arnFicial 	break in 

service oF the applicant, 

iv)ny other order/orders as demed fit 

na proper by this Hon'ole Tribunal 

in ce 	i nterest 	f 	jutie 

9. 	IL YaULa 	- 

The resoncnts 	e drecd 	o rcgulrise 

trie service of the applicanL from tie daic of her 

inicial 	appc1nt1e't as Civilian Sitch 	ord Orator 

(C.S.3 0.) 	nth all 	servicc bencfts 	i.e.w e.F. 

17.685. 

PARTICLARS.w 

H 1 



• 	iI 	. 
• 	t -1 	• 

PATIC'LAS POST1L 0 :Y 	r• 	.CT OF 

)p)1 A'LICiTI04 FEE. 

Postal Order Ho.. 	: 5G Li22O2 

Date of Issue 	: 7.2.2001. 

• 	 Issued rrom 	 : G.. . ., Gauhati, 

Payable pt 	 : Guw?hrti 

LIST OF ECLISU1ES : 

As per Incex. 

Verificition,,,, 



• 	1 	. 
• 	l.J 	. 

V E R I F I CA I I ON 

I, Smt, Anita Bhattacherjee , Wife of •  Sri Nirmalendu 

Bhattacherjee presently working as CivIlian Switch 

Board Operator under 101 Area, Shiflong Cantt. 

C/o. 99 A.P.O. and as authorised by the applicant 

No.2 icMx Smt. Anita Bhattacherjee do hereby 

cerify that the contents in Paragraph 1,2,3,!,5,6,7, 

and 	10 and 11 are true to my personal knowledge 

and the contents in paragraphs 5, 8 and 9 are belived 

to be true.as  leagel advice and I have not suppres-

sed any medical fact. 

PLACE : Guwahati 

Date 	: I 2 • a . 2001. 

A 6 

Signature of App1fcnt/De1a.reGt 

* 
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I 	
S. 

• 	 . 	
station Mukhyalaya 
Stati Eeadquarter ij\ a  

• 	I'O L • Lilehar Czitt. 
• 	 .Po $ . Aruiacha1-788 

ai') • 	 Ditt : Cachar (Ass 

dm/1.2/Ft 	 / 	 - Mar 85 	- 

jss AITA STJLRA, D/C & C1 

ri Sitangshu1oha: 	iria. V111-Artnachal 

oARUTACHAL,Dst+,-Cachar (Asaui) 

• 

AV085 aLt MW brs for medical exmination* 

Please note tbt y• service yfU be terdnated from the 
tate of 'empletion I of 3 thr.e) mmtbxp if fier 5ancticnLnOt 
eceived f*vm bigher. authorities. . -• Lls 

(Vikra.Narij1a) 
Ma or 

for d.Con'rt Cl-i 

S 



/xurE No .. 2 

Stat.ion HeadcLarterS 
Masirpur (S l i ch a r Ganti) 

Adrn/42/Est. 	 1 

22 March, 1995 

Anita Bhtiacherjee. 

pço i ntn ent Ci vi lian Switch j3çr d 

Operator. 

1 . 	You 111VC becn 	ointed - s a temporary CSBp 

vi his ffice (S1  inal Centre) 57 Admn D" S ig Regt 

w,e,, 02 April 1 95. 

Your service will stnd tcrninted u.e.f. 

01 Jun 	'95 frr1i the OF. 	of your set vide are no 

lo1iger reiuird by this HQ wnich ever is erlier 

You must aohcre to the ofc timing strictl". 

Sd/- Ii1r:iol 

pyto :- 	 (ML Gu'a) 
• 	 Lt. Cal. 	i 

1 . 	M 	J1v Si 57 tn 	 regt(pe ar) 	3 
for Adm. Comet CL-I 

2 AAO,Shiiionç 



ArxuRrUo. 

JI 1iw 
STATENItNT OF SRVIC_PATICLRS 

1. 17.6,85 to 	13.9,85 89 

2.. '. 	09.10,85 	LO 	iL,01,85 . 	.89 

3. 	. 05.2.86 to 0245.66 .. 	87 

05•586 to 01,9.8b 	. . 

5. 03.8,86 to 30,10.86 09 

6, 03,11.e6 to 30.01.7 89 

7. 04.02. 27 to 03.05.87 89 

.8.. 07.05,87 to 25.7,87 89 

9. . 	28.07.87 	to31,.6.87 25, 

10.. 24,8,67 	to 20.11 .87 	. 89  

25.11 OF87 	to 	19 .2.83 89 

 21.2.68 to 89 

 07,7,80  to 139.38 Th 

IL4. 20,9,80 to 2,12.88 . 	 714 

 05.12.or to 	16.2.89 714 

 . 	18.2,88.to 03.5.89 71 

 06.5.89 to 16.7,89 714 

.18. 31.789 	. 	1.1.89, . 	 714 

19 15.10.09 	to 	17,12.89 714 

20. 5 .0 3 .90 to 03 ,i,90  

.21.. . 	. 	p7,14,90 	to 	6,5,90 . 	, 30 

.2. •10,.90 to 08,630 38 

2.. 11,6.90 to 	1077.90 30 

214. 12.7.90 to 	10.6.90.. 30 

.25. 13.8.90 to 	11.9.90 . 	 30 

26. 1 1i9.90 to 	13.10.90 - 	. 	30 

. * .2 . 



Li- 

x. N6.3 

	

27. 	16,1030 to 1,11.90 	30 dy 	2 days 

28 	17,11.90 to 16.12.90 	30 	' 	3 u 

20 . 11 .90 to 18 .01 .91 	80  

1.01.91 LO 31,3.90 	70 	 2 " 

0?,.Li,91 	to 11..91 	70 u 	 2 

	

32, 	1Li.6.91 to 23.8.91 	 70. u 	 2 

	

33. 	25.R.9 1  to 2.11.91 	 70 	 2 U 

	

3. 	6.11 91 to 15.1,72 	 70 	 14 

	

35. 	18 .1 .92 to 27 .3 .92 	 7 	 R 

	

6. 	0 .3 .92 to 7 .6.32 	 70 	 3 U 

	

37. 	11 06 .92 to 15 .8 .92 	 66 	 7 U 

	

38 	22 .8 .2 to 30.10092 	70 LL 	 U 

	

, 39. 	2 .11 .92 to 11 • I 0 °3 	 72 	 2 

12.1.93 to 23.3.33 	 70 U 	no ap 

	

141 . 	214 .3 .93 to 2 .6 .93 	 69 

3.6.93 co 2.8.3 	 61 	 - 

3.8.93 bo 2 .10.93 	 61 

3,13.93 to 2.12.93 	 61 	 -00- 

145. 	3.12,93 to 1.2314 	 61 u 	-do- 

	

146 	2,2314 to 3.14,914 	 61 " 	_ QQ 

5-  A .914 to .6.914 	 60 U 	 -do- 

516,94 to 14.8.914 	 60 

1490 	5,e.914 to 4.10.914 	 60 

b,10,94 co 3,12.7L1 	 60 ' 	 -do- 

to.214.914 	 75 

,? 7 	52.. 	2 .14 .95 to 1 .6 .95 	 70 U 	 I'o Gp 

/ 	 •.• 



-o 	A f °' 

It is certified that Mrs Anita Bhattacharjee has been  

wozkirig in Mil tary Exchange. Masiinpur as civil ian switch board 

operator since 17 Jun 1985. 

/ ç d 

5: c109\APO 	 shan) 

D a ,b6d 	t 	Jul 91 	 OC 
MU Exth Maspur 

l) 



ANIXURE No , 5. 

CZWTRAL AD I;IsTAT:v TR1UAL: 

GUWAH'TI 3CH : : : 	IAHiTi 

	

tisc. r 	p: TT rTc 	o. 6/92 

I 	O.A. 	176/91 	 I  

Smt. A Shrrnttchcryya 	.. A1icent 

- Vc r s us - 

& Ors 	 ... . REsporv!ents. 

ULiLi 

HC':L. JU! ICE SI S 
Vice Chairman. 

ror die Ap1icant 	: Hr. N.Choudhury, 

Mr Ii. Ciando, Advocates. 

For the Respoidants 	Mr. A.K. £houiury, 

Ac1. C.G,SSC. 

,-, 
ORn L R 

1D.1.92 

Hea 	c rd lcrno counsel hr. G.. Sahewalla 

on bchtlf of  a71icnL Sin 4.hrm hhatcecherjee 

on this emendmeit peticion. Also 	rd Lcarned 

Adal . C .G .5 .C. Hr , A ,K (riouiury . In view of 

suosequent development reappoi nt i no tn3 xXZnftk - 

applicanc egin with effect from 6.11.9 upto 

15.1.92, amendment has become necessary in the 

main aphcation. ccordin1y, pryr for amendment 

in raagrarh L1  of the nain apip i1C11Oti as indicted 

0 .. 	 . . 	 . 	 S  

this petition is •ajlowed. The apr1icnt  shall file 

a consolidated appiiction in the mEin case iiiin a 

period of two weeks. 	. 	 . 	 S . 

..2. 



• 	 . . . 

64) 

AK.Jp 	(,...2) 

Heard counsel fothe parties for interim 

directipn. It is directed th-t the Respndents 

shafl not dischargeghe appellant from service 

• and - shyl3allopeo him to continue until further. 

orders from the Tribunl 

This misc. Petition is disposed of 

with. the ao,e orders.. 	 . 

Sd/- S. Hque, 
Vice Chairmen. 

- iemo No. 169 	• 	 - Dated 	1L.1.92. 	V . 

Copy for lnrore L lon and necrsary ection to 

	

rn 	:- 

1 . Mr. M. Chanda, Advocete, 	 . . 

Choucury, .,Iddl. C .GS .C.  

So/- illegible. 
- 	Deputy kç,istrar(J) 
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CENTRAL Di.IN1sTRAT1E TRIBUUAL 
GUJJAHATI BE:CH 

•GUIHTI 

Ori(Jinal Application Nos, 1 73/ 9 1,174/91,175/91,176/91 

and 177/91. 

Date of Order:- This the 21st day of Iebruary,1994. 

Hon'ble Justice Shri S.Halue,Vjcc...Chajrrnan 
Hon' ble ShriMember(Administ rative) 

Shri Sahab Uzidin 8arbhuiya 
son of Shri Sarafat Ali 6arbhuiya, 
Jillage,Saptagram,po Dholai, 
District,Cact,ar. 

-Versus* 

Acimrl,Commandant, Signal Ceritre,57,Iltn. 
D.W. Sig.egt,,Statjon H..,Silchar Cantt., 
C!0 gg 

Union of India(Through Secretary,Jefence, 
Government of india), 

...Respondent s . 

B y Advocates Shri G.N.Saheualla,Shrj N.Choudhury 
and Shrj Pi,Chanda on behalf of the applicant. 

By Advocate Shri A.K.Choudhury,Rddl,C.G.5.0 on 
behalf or the respondents. 

I.) . • Io • 1 7 4,Th 1 . 

Shri Eabu Nia Choudhury, son of 
Shrj ur Uddin Choudhury,Village,oragang, 
P.O. Sibpur,Dist.Cachar. 

Applicant. 

By AdvocatesShri G.N.Sahewalla,Shrj N.Choudhury 
and Shri '.handa. 

-Versus- 

1. AdInn.Comma ndant,Signa1 Ceritre,S7,Mtn.D.j 
\. 	 Sio Regt ,Stati.on H 	.,Si1char Cantt 

/fc 	2 	-' 	 o 	india Throuç'-i Secretary,)efence, I 	 Gover - re - or  India) t 	 J 	J 	 • • • .Respondant, 

Ot  , 	ivte 5 ri oury,M1.C,C..0 

fl 	/ 

contc.2/- 

0 

: 

~O 
	

t , . 
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_LLL1 

:1iss Indrani Bisuas, 0/0 Sub flaj K.C. 
Biswas,Jillage,Assami Basti ,P.0.Tarapur, 
Pt.II,Silchar Oist. Cachar(Assam), 

•.' Applicant 

By Mdvoctes Shri G.N.Saheualla,Shri N.Choudhury 
and Shri M.Chanda. 

-Versus- 

Admn.Commandant,Signal Centre,57,jltn. 
D.W. Sig.Regt. Station H...,Silchar Cantt., 
Gb 99 A.P.O. 

Union or India(Through Secretary,Defence, 
Government of India,Jew Delhi). 

Respondents. 

By Advocate Shri A.K.Choudhury,Addl.C.G..C. 

0 .A.1 7 6J 0 1. 

firs. Anita ( Sharma  ) i3hattach•arjee, wire or 
Shri tirma1edu 8hattacharjee,Chandnari Road, 
Sil:har-3, Dist. Cach3r. 

Mpplicant. 

By Mdvocates Shri C.N.Sahewalla,Shri N.Choudhury 
and Shri i1.Chanda. 

-Versus- 

Adrnn.Commandánt,Signal Centre,57,fltn.D.W. 
5ig.Regt.,Station H..,,Sil:har Cantt,, 
c/o g; A.P.O. 

Union of India(Through Secretary,0eferce, 
Government of 1ndia,feu Delhi). 

,..Respondents. 

by Advocate Shri A.K.Choudhury, Addl.C.G.S.C. 

C.A. 177/91. 

Shri Ranjit Kumar Dutta,son of late 
Rat. 	Ch3r.dra 0ut.a, P.O. & tiille;e- 

\\ 

tc 	Sri 	Sabjl1e 	 u ,Sri 	Chc 4 h* , 

Shri'.na. 
./1 

: 	 cont. 

.3 

I 
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4* 
-Jersus- 

Adrnn.ornrnandant,Signal Ccntre,57,tn.O.J. 
Sig.legt.Statiofl H..,Silchar Cantt., 
c/a 99 A.P.O. 

L'tion of lndiajThrough Secretary,Jefence, 
Government of India,eu Delhi). 

,..Respondents. 

By Advocate Shri A.K.Choudhury,Addl.C.C.S.C. 

ORDER 

HA 4L!E ,J. 

All the above five applications are 

Ned4na1oously for common cause of action and 
4 

eliefs sOuQht for by the five applicants serving 

as Civi'ian Switch !Loard Operators u_respondent 

o.1namely,Admn cormandant,SignaiCentre,57,'tn 

O.U. Sig.Regt.Station H..,Silchar Cantt.,C/U 99 

AP.O. Applicont 1'rs.Mnita (Sarma) Bhattachrjee 

is serving since June,1985 continuously with arti-

ficici breaks as temporary casual CSUGs. Apalicants 

All 
 

((

LA. 'kv 	/ 

Shri Eabu Mia Choudhury and Shri Ranjit Kumar Dutta 

are serving since February,1986 continuously with 

artif'icial breaks as temporary casual CSDOs. Applicant 

(iss Indrani Biswas is serving since August,16 

continuously with artificial breaks as temporary 

casLal CSE3O. Applicant Shri Sahabuddin Earbhuiya 

is serving since October,1989 continuously with 

artilicial t :r13ks as temporary casual CSEO.rE1tly, 

all Lhe five applicants are serving cntiflUOu5iY 

Ti 

sipce last date of apointments pursua't to orer 

dated 13.1.92 passed in Mjsc.PetitiOfl Nos. 3 to 7 of 



th disposed OF cases and found that the grievances 

of the present five applications are similar and 

therefore the present apolicants deserve similar 

trratment and reliefs. 

Learned 	Adl,c.c.s.c.rnr 	A.K.Choudhury 

submits 	with 	reference to 	cara 20 or the 	written 

statEirent 	and 	the 	difficulties 	faced 	by 	respondents 

(t 
ç  on that 	ground 	to 	reqJ]crise 	services of 	applicants. 

Mr Chanda 	submits that 	regular 	ncumbents of 	some 
UJ 

/ vt;mt, 	estaLisbments 	may 	also 	suffer 	for 	1:ve 

/ r 	t 	cst 	-. 	 ents 	or 	uerts 	taerof 	and 	for 	ch 

antjipated 	rtuation 	process of' 	re3ul?risation 	of 

/ 	 C~' ~' -- 

res;on -icnts t.n regularise l'eir services in the posts 

of CSE3O5 with effect from the date of' their initial.. 

appointments. Perused statement of g rievances common 

in the applications with similar prayers. The respon-

dents Lirive filed written statEments in each case with 

similar pleas and stating mainly in rjara 20 that the 

unit concerned is on the move in short notice, as 

such,CiO cannot be taken along with unit and there-

Cc're rec):iar appointments are not made. 

Learned counsel fir I.Chanda on behalf' of 

applicants submits that the grievances of the five 

applicants are similar to the grievances of the 

applicants of 0..No.185190 and series (three cases) 

ar1 iC.A.No.1./;? and series (three cases) disposed 

of o 	 J i7. 	. 	 zsctiveiy diractin; 

respondents to regularise the temporary C5606 and 

prays for similar reliefs. Perused facts and law of 
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Lvflo:ary e -)lOyeCS cannot be stoprd. There is force 

in the suLnissions of Mr Chanda. Plea taken by 

cnnndunts to dereat ciajm of apelicants cannot he 

ace ept ej. 

All observations 3nd findings of the 

p rous judgments referred to above are aptly 

in these cases. ' Uc also rely on the 

dEisi;;n in the CaSe A<hil Ch.Dev 	Ors. 

Union of India 6 Ors. reported in 1991(1)5LR 417 

of CAT Calcutta bench. That decision relates to 

tempo rar •SEO for regulerisatic.n and directions 

ucre aiven. It will be unjust for the applicants 

if their services are utilised by respondents like 

past years with artificial breaks without reoul3-

risation then they would suter irreparable loss 

dcc t age bar to seek other cmployments. The 

service-employment ethics do not 	ermit that they 

ShOLId Le kept under uncertain expectation of 

reu1arisatjon afterserving so many years. Ey now 

sorre of then have attained ae bar for pursuit of 

other emloyments.The only recourse now left is 

tc rgu!rise them in the costs of C5E0s under the 

responionts to uphold the service-employment ethics 

and to sf'eguard their service career. We dec Ldc to 

award them similar reliefs ranted in the earlier 

casc. 
$ 	hr 

'1 

5. 	 1 the five ap:lications a r e aliowe. 
/ 

nf 	r5 ent it ed t c 	p r-: 	r 
\\ ••/.•/• 

ervices as C 	CS under repndente. 

curt . 

.---- 
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Accordingly, the respondents are directed to regu-

larise thc services or the appljcahts in the post or 
C5P05 within a period or 90 days rro.rn the dtc or 
rEceict .opy or this, Judanent/Order. Respondents 

are Purf her directed not to interrere or terminate 

the serjces or the 3pp1ic5 LePore reqularigation 

and in that view our interim orders dated 10.1.92 

passer in Hsc.PEt1tiCfl Nos. 3 tc 7 	12 are 
8bsout e. 

I: 
1 

SW1.' S. Plaque 
vicz CHAIRMAN 

1 	
S/ 	.L.Sang1yin. 

ifpi 	(AoMi) 

TRUE COPY 

Soon 0 ff''1?r lu die ial) 
C nraP !r.:r,tstr:v 	r,bunal 

UW 'ii bench (uwehaI 

4 

S 



034 1 /i1/IP/GS (Sn) (1) 

1UkhY1YU 41 Sub Area 
ØeararteX8 41 Sub Area 

00 U'0 

14 Jun 05 

Sn ITQ Silchar 

!U1-L £j PY 

j. 	it s for your info that sXV1CC8 of 05 CSBOs as per 

ttd1 given t Ap 	have been regulahised b7 Govt of India, 

Mm o flex and will ie tnken in OS Iranch cowmofl roatci naain 
by  sig  itecords JabalpUX. 

2hi 
hs he ppxoval of Govt of Iwiia, Win of Def vide 

UO No 377/1S (o)/05 dt jO Way 05. 

(Ah : 	ry TN gigs 4 (b) 1eer No B/44572/SigS 4 (c) 

jt 8 vay 05 and 1 	01 Area 1et4t€ 10711/12/ 

S tSn) cR 07 Jun c510 

LI 

Sd/-X x x 	X X 
i( Ihapa) 

LtCol 
QffgColGS 

( xf to pa 	o f IN 41 Sub 
Area 1 C L4cx NO (1341/11/13fP/ 
GS (SD) (It 	5un 05) 

AaA 
oiLsoFcsBo$T2JP 	 J 	L 4i_i 

	

Sr ( OA No 	I fltich 	) Wme of CSI3OS 	Stfl Ii 	No Of 

i. 	
7c/t41 Guwhat.i WX 	t.a flbQ. chi j c bj ichar 

	

174/V1 	 Dabu via CtioJhiuy 
unjite KuflI Dutt.a 

	

76/91 	 )lIababudin flaxbhuiya 

	

i77/1 	 YS Irdrani P1sa8 

I 
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w 	C G 	A ~ 
No sank & Nmc 	: NYA OSBO Gi —U 

• 	/'/m tANXTJ 	LJJ o 

	

 1 	• 	• 	• 

2,: 	Vcn 	 Station I!caduartero Slichor Canr,t 
P0 : Arunachal, Dintt: Cachar(Aaz) 

34 To • 	
- 	 :Station fl!aflurtcrc, .Sb1llon 

4. Auth 	 ' 9i.gral i1(oord Jaba].pur lct.tcr No 
• 

	

	3601/i/Ci6/P1'/46/dt 16 Jun  05 

PoatW on perDncnt duty to 
•34ioafl1 Sbial3.o 	,. . , 	 , . p 	•p 
tA/A to Odri ibic for jouncy a s  
PCX cxiat .ing ru l es.  

6a As regarclr3 regular 	 posts and reoi4in 4i/br 
cnioritye iti poxited out that :- 

• 	(a) 	 to regular c'oblighnnt will be 
• 	rccoIconci only vef th date o f rc,glar appt ic, date of 	 A 

ort Jugcrcnt (f 2iF-o %)/Sc 	lc3ic Account / 
(F/Li, I1PL). pL. 	r1y, P33  1flY, C/L 12. 
(h) Scrviccg rcmderea on oasul basis priox, to app In 
xvgular c&t will not be counted or the purpoee o± pay 
fixc1.ori etc. 

'T fe/She in receipt of the £o1lowig p0y and alleca pm 
(upo 	.iwa ojLjj 

AUoeg 	l3aSlO P1 1  & DA t)11 	 0 

• 	 . 	'DO i'Y cro/'. wC Y2/ ?4 to
DA 1Q4, ol' pay wcf 2V4 to 6/0 

( PUY 17cr 7/c4 to 1/t. • 

8. 	 •.: : 	
of pay wc i/ 	to 6/. 	 0 

Tic/She 	11iP paid uptoaL/  C5, Pay and UhlccA for tht 
inth urciinin period riDy ,  pleaSe b.c cl3id at your ende 

io i/ricr Idcniy cari lcaring No 3732 	 will 
be withdrawn by the receiving unit Lo 	Ot oil under 
it 	 big ilcad q u ox t er &. 

o 	J 
0 

------------ -- - -

. 

 

• 
'2' 	• 	 ' 	rf 

 ,p 
TI 

 

yj,rusbr 	azt t 
• 	 0 

 - 

0 	 / 	".L_ 

	

L . 
	 •0 

Jul 6 b 0 

S t a IIQ 	Shillong r gor kiro nn(1 nccc3ary 	cti 
Stij 	r . 	 0 	 0 

Stii 	J 	flclgauin .do' 
- 1 	eCt3 	Jhapu$ 
Th. M/(\G 4(Civ)(b, 0 

	

I11 	* 

	

•1 	Pe 	i'7 D(').bi 
mdvi 	crnCcr11c(1 S 	rnvcrcnt oXdc 
L4c 	(A) Silchar tr\r 	lnlo 

I 	I 
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To 

Thn Mm, CrTrnant 
ttión 11.0 	Shi1lon 

	

L 	 ) 
Subject t a 	YTXJTION OP EXORITY ON REGUIJARIZATION 

OF SERVYCE III PERSUANCE OP C1T VEBDIC, 

Sir, 

Wtt-i i: 	reflcc? t t(R ve.w-t- j - 

by Cntr3. Mdnistrative Tribunal on 2294, I have the 

honour tM, state .s follows 

(I) That Sir, I havc been contineously working 
f7 IT 

as C3J3IO in your department s;ith eff.cct from jà L COW 

That: Sir, it has been a&nitted by th 

honourhle C17 vice above rrintioned judcement thit I have 

been .servinj y-ouT: department contincusly end not inter-

mitta11tly0 As such, bronks qhich was. given during the course 

of rn service w:o artificial kcaks s already a&nitted 

by CAT' 

such I ;m c tiUec. c' get the benefit 

of flenior5ty in v.e?  Of the C 	j 	cr:eit with effect froiii 

the 	te of rn .v init!el ppintrnente 

In vivw of the 	ibove, it is requestel 

kindly to allow the hncfit of suiority in Service with 

back salaries by way ef fixation with restrospectivo effect' 

for which I shall be highly obligecL' 

Dated Shii1ng 

The 	 £  

yours faithfully, 

- 	 c- 

L 

' 	 •-/ 



il 
-iL-- 

T D, 

The Cnief tecord OfFicer, 
Signal Regiment, 
Jabblpur, 
fJ,

LI
- 	 QQAD(' • 	_/. 	I 	• 	• 

(Thrugh 	Admn. Commanoant, 
Shillong Cntt., 
101 Area, 	C/o0 99 

MAH sub. 	: FULL COLI1 	r uC_G 	j3, 	) DR 	R 

DAED 29,2.914 PSSfl BY 	fHE CiiRL 

tDkI 	IGTF1\TIV 	TPIBULL,GtJ1 r}cVTI 

3iiCH 	I 	0.A. iO. 	176/91. 

RLF. 	Hy eErller 	representatifl dated 	11.1.1996, 

Sir, 

\fith due resoect 	nd humble suhnission, 	I bg 

to laj the io1loinq few hncs oeFore 'jour kindseif 

for perucal and sympathetic con sdertion end 

favourable 	ordcr 	please 	- 

1 . 	 lFr't Sir, 	on recElving call 	frG 	District 

:rnployuient Exchanc'e, 	Silctiar 	Assam Ir caic to know 

some poscs of C.S.B.O. arc vacpnt 	nd my name 	was 

forwarded to the 	dmn. Cofriandant, Silcr Cantt, 

for, the srne post. Pccorcfnçjly, 	aFter 	interview, 

medical examination ona police verification, 	I was 

appoint'd 	to tc post by crdcr dated 27 .3 £5 and in 

pursuancc there to I 	joined on 17,6.8%, 	ThereaFte'r, 

I was allowcd to contirue with artificial 	gaps 

obviously to deprive me from the due service beneFies 

2. 	That Sir, my individul prayers and reprcsent- 

ations 	for getting regulrisatiOfl having failedo - 

evoke any rcsponsc, 	I aproachcd the Han'ble Central 

Amin,strative Tribuhal, 	Gujph&i 	3ench through 0.4. 

o. 	176/1. Th 	seic 	case was admitteC 	on 	10,1.92 and 



Ax No, 10 ( 	2) 

the Honb.le Tribunal was pleased to pssnterirorde.r 

directing the autForiies to allow me tocontinue in 

service 'iLhout oreak, Thereafter the said 0.1'. No.176/91 

was finally heard and allowed on 21 .2.9 1 t airecting the 

auLnruies to reLl.r1se my service in the post with-

in 9') dajs. By the said final juciment, the earlier 

incerirn order acted 1.2.92 was also nde absolute rneaninq 

thereby tn't my service rrncined continuous for all 

vtents and ourposes from 10.1.92 (Copy £ncloseo), 

3, 	Tnt Sir, by che aoresaid directioi, the Hon'ble 

Triburidi deprecated the practice of thc aL'thoru..ies in 

Ay giving artiFicial break in my servicez although tne 

post held by me since oeaining i.e. 17.6.85 is substan- 

tive,permenent ana snccioned and the pcst was not a tem-

porary and casual one In pursuance of the aforesaid 

I  directton my service was reularisc w.e,f. 21 .2,9i and 

not from the date of initial joininc 	i.e. 17.6.05. The 

action of the autioricy therercrp is clearly in violation 

of the direction ol cn€ hon'nle Tribunal and I have been 

prc ju 	 -' aiced tierehy. it is the consistet ctan o the 

hon'ble 1'peY 'ourt of t he country that Ohenever on 

initial aprointnnt thouçji not rular is subsecuently 

regularised the period of earlic'r servio is counted 

for tne xrn purpose oF sniorlty. It apcars that the 

same settled position of law has been given a complete go 

by while, consiaering my ce-se and thus the aforesaid action 

tantamounts to ciscriminacion and aroitrareness apart 

from being illejal and harash. 



	

AX. No. 1.(...3) 	/ 

c Sir, I submitted reoresnt:tons earlier 

before your kind self on the dated aforementioned 

p r o-,y i ng for giving the benefit of my pass services For 

coiiputiria seniority and for future pen -ior It uoes 

noc aper t h a t my aForesaic4 reresenttiens have received 

any cotsi•deratiori whatsoever fri yourind seif In as 

much as I have n€ver been cor1lunictcd as to the fate 

of my reorcsritations till date, 

Unar the circuinscancas, I Fppe6l bEFore yourself 

to sy'thically consider my case and to give full effect 

to the judgement ddLeO 21.2.9L1 passed by the lion'ble 

Cnra1 ,dmiriistrative Triounal, G1UWFfl1 F, ti 	e nch in 

C.A. No 176/91 one to give effect to regulrisat.ion of 

mV service since 17.6.85 ahd oblige thereby. 

Yours faithfully, 

['aced , 3ri1long 
the 08,05,98 	 ( flITi B-3\T1C rj 

	

101 Area, 	H 

nil1ong Cntt, 

: 

Lopy to ;- 

1. The Record Ffic-cr, Sçjnal Regiment, jabbelpur,, 

G/o. 56 7 P.C. for inForriotion an nccessery 

action please. 

2. The Adrnn. CTo1ndant, Shillonci Critt., 1 0 1 Area 

C/o. 99,  A P 	for i nforn- iion end necessary 

action please. 

The coinnnding Officer, 'r' coiposite Sig.Regt. 
.Shi1long. 	for ino.riation enc neçessary 
actiori please. 

/ 	 Sd'- i1leiih1e. 

	

( AITA 	iTTJCHERJEE) 

101 J\rea Shiflon CEntt... 

/ 
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IM J3 CNTRALA 	IRAIV RIJ3UN'AL 

GAHTI BEMCH ::: GUWHPI 

• 66/2001 

Smti. Anita (Sarma)Bhattacliarjee. 

..... 4icai. 
-Vs 

Union of India & Ore 

S .... Respondents. 

( written Staterenta on behalf the 1espondents 

No. 1, 2, 3, 4 and 5 ) 

The Written statements of the abovenoted 

respondents are as fo11øw $ 

1 • 	That the copy of the 0 .A • No. 66/2001 ( referred 

to as the 	 been served on the respondents. 

the respondents have gone 'through the same and understood 

the contents thereof. The interest of all. the respondents 

being similar • The respondents have filed the written 

statements as common for all of them. 

2• 	That the statement s made in the application which 

are not specifically admitted, are hereby denied by the 

respondents. 

3. 	That with regard to the statements made in para 1 

of the application, the respondents state that the Govt. 

of India, Ministry of Defenoe has regularised the service 

of, the applicant with effect fron the date of Court Judgement 

decided in their favour • 	The services of the applicant 



has be en regular i se d with effect fr on 2192.1994 as per the 

verdict o £ the Judgement Or do r In 0 .A • No • 176/91. 

4 • 	That the respondents have no comments to offer 

against the statements made in para 2 of the application. 

5 • 	That with regard to the statements made in pam 3 

of the application, the respondents state that the application 

is barred by limitation and hence the same is liable to be 

dismissed. 

6 • 	That with regard to the statements *ade In pam 

4.1, the respondents state that the applicant has been posted 

to Station Headquarters, SkLillong,  on 09 Jul 1995 on regulari-

sation. 

7 • 	That w±th the respondents have no comments to 

pam 4.2 of the application. 

8 • 	That with regard to the statemente to the statements 

made in pam 4 .3, the respondents state that the applicant 

was initially appointed purely on temporary basis with a 

break after 89 days. As per Signal Becords letter No. 3681/1/Ci 

+PE/C/46 dated 16 Jan95 on the authority of Govt. of India, 

Ministry of Defence, Seniority to regular establishment will 

be reokoned only with effect i from the date of regular 

appointment i.e • date of judgement of the Eon 'ble Tribunal and 

service rendered on casual basis prior to appointment in regular 

establishment will not be counted for the purpose of pay 

fixation etc • The copy of the letter dated 16.6.95 is annexed 

as Annexure -B-I. 

9, 	That with regard to the statement a made in pam 4.5 

the respondents state that the regularisation of service of 
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of the applicant has been considered by Govt • of India, 

Ministry of Defence based on the Cot Order vide Judgement 

Order in 04 • No • 176/91 dated 21 .2.94 • Therefore, the 

claim of the applicant can not sustain in law. 

19. 	That with regard to the statement a Lade in para 4.6 

of the application. 

11. 	That with regard to the statement made in paa 4.79 

the respondents state that the Judgement/order passed by the 

Hon'ble Tribunal has been implemented and services of the 

casual CSBOs has been regularised by Govt. of India, Ministrl 

of Defence with effect érom the date of Judgement i.e • 2102.94. 

12 • 	That with regard to the statements Lade in para 4 .8, 

the respondents state that the regularisation of service of 

the applicant has been done by Govt. of India, Ministry of 

Defence based on the direction of the Hon 'ble Tribunal vide 

Judgement Order in 0.A. o. 176/91 dated 21.2.94 where it 

clearly states that services of the applicants to be regu-. 

larised within a period of 90 days from the date of receipt 

of the copy of order and socordingly Govt • of India has 

regularised their services with effect from the date of 

Judgement i.e • 21.2.94, but no where it is mentioned to 

regu].arise their services with effect from their date of 

initial casual appointment as their initial appointment was 

purely on temporary basis with a break after every 89 days. 

000rdingly., service of the applicant has been regulariaed with 

effect from 21 .2.94 and postod the applicant on regular isation 

to Station Headquarters, ShillOUg Vide Signal Records, Jábalpur 
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Posting order no. 3681/C16fP/EO/46 dated 16 Jun 95. 

13. 	That with regard to the statements made in para 

4.99 the respondents state that the Ron 'b le Tribunal has 

clearly directed the respondents to regularise the services 

of the appitoants in the post of CSBOS within a perio4 of 

90 days from the date of receipt of the copy of the Judgement/ 

order and accordingly their services have been, regularised with 

effect from the date of Judgement i .e • 2 1 .2094 by Govt • of India, 

Mm. of Defence and Adjustment/Posting of CSBOs on regularjsatj 

of posts as OSBO Grade XI has been carried out by Signal 1eoorda, 

Jabalpur vide their letter No. 36Ø1/1/CA6/PE/ij/46 dated 

16 Jun95. 

140 	That with regard to statements made in para 4.10, 

the respondents re-iterjate and re assert the foregoing state 

menta in this written statements. 

150 	That with regard to the statements made in pafa 5.1 

the respondents atate that the app].toant was initially appointed 

on purely temporary basis for a period of 3 months from the date 

of empLoyment vide K Eastern Comrnand letter No • 1 04 Q2/37/GS(SD) 

(vi) dated 17 Jan 85 • Since there was a ban on employment wef 

03 Jan 84 till fth'ther orders by Govt. of India vide OM No. 

P. 7(1)-(Coord)/64 dated 03 Jan 84 and Army HQ letter No. 

•B/5 0884/06 dated 18 Apr 86 therefore, appointment of the 

applicant was made on purely temporary basis with a break after 

ix*z 89 days and her service has been regularised by Govt. 

India only based on the direction of the Tribunal vide Jttdgement 

order dated 21.2.94 and with effect from the date of Judgenent 
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i.e. 21.2.94. The copies of the letter dated 3.1.84 and 

18.4.86 are annexed as Annexure R -2 and R '-3 respectiveLy 

That with regard to the statements made in pax'a 5.11 

the respondents state that the appointment of the applicant on 

purely temporary basis is justified as the respondents cannot 

violate the order of Govt • of India on imposition of ban on 

employment. Hence action taken by the respondents is justified 

and proper as the service of the applicant has been regulaiiaed 

only after the direction of the Ron 'b is 1!ribunal but not fmu 

from the date of her initial appointment. 

That with regard to the statement a Lade In para 

5.111, the respondents state that as per the appointment letter. 

issued to the applicant has clearly mentioned vide HQ Eastern 

Comniand letter No • I C.022/37/GS(sD )(vi) dated 27 Mar 85 that the 

appointment for a period of 3 months from the date of employment 

and the service will be terminated from the date of completion 

of three months. Therefore, the applicant has got no right to 

claim all service benefits from her initial appointment since it 

is no where mentioned that she was appointed on regular post. 

Moreover, the respondents has to adhere to the govt of 1 India 

order dated 17.1 .85 and 27.3.85 are annexed as Annexure 

R-4 and ' -5 respectively. 

18 • 	That with regard to the statements uiade in  para  5 .IV, 

the respondents state that the Hon 'ble Tribunal has clearly 

mentioned in the 1udgement order that the service of the 

applicants to be reg'ularised in the post of C$BOa within a 

period of 90 days from the date of receipt copy of the Judgement 

order. Accordingly, Govt. of India has coneidex'ed to regula-

aed their services with effect from the date of Judgement i.e. 



11.6 

21.2.94 ,  The respondents has considered the date for regulari-

sation of services of the applicant I.e • 21 .2.94 is fully 

ustifjed and proper as the verdict of the Judgement states 

that The respondents are directed to regularise the services 

of the applicants In the order of CSBOS within a period of 

90 dara from the date of receipt copy of this Judgement Order . 

Submissions made by the applicant are false and baseless, hence 
denied. 

199 	That with regard to the statements made in para 5.?, 
the respondents state that the applicant has approached the 

Hon'ble CAT for a relief for which IN she is not entitled and for 
the same relief she approached the Administrative CommandaM. 

200 	That with regard to the statements made in para 5  .VI,  tJ 

the respondents state that the applicant has approached the 

Hon'ble OAT for a relief for which she is not entitled. Your 

Lordship would be pleased to dismiss her application with costs 

as devoid of any merit • The grounds s1aom also cannot sustain 

in law on the fucts of the case. 

21 • 	That with regard to the statenient s made in para 6 and 

7 of the application, the respondents state that these statements 

are not correct and the same are made by suppression of materiel 

fact • As stated above, the applicant had earlier approached 

this Hon 'ble Tribunal vide 0 .j • No. 176/91 which baa been finally. 

decided. Therefore this application is liable to be dismissed 

for this false declaration. 
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22. 	That with regard to the stateLents 'ade in pars 

8.1 to 8 .IV and 9, the respondent a state that under the facts 

and circmsfances of the case and the provisions of law, the 

applicant is not entitled to any relief whatsoever as prayed 

for and the application is liable to be disnissed with ooat 

as devoid of any ierit. 

In the pronises aforesaid, it is 

therefore, prayed that Your lord ships 

would be pleased to hear the parties, 

peruse the records and after bearing 

the parties and perusing the records 

ehall further be pleased to dismiss the 

application with cost. 

Verification.......... 
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VE IFICAT ION 
- - - - - - S - S - - - - 

presently 

wOkiflg 88 	 .• 	 '-QJA )-d 1  SJio c1L1 
Lo?i 

being duly autborised and competent to sign this verification, 

do hereby solemnly affirm and state that the statements made 
t77 f-r,IL,', 

in para 	 are true to my k.nowledge and belief, 

these made inpara 
9,11 

 ( 	 be ing matter of records, 

are true to my in:iormation derived therefrom and the rest are 

my bumble submission before this %n'ble Tribunal. I have not 

suppressed any material facts. 

And I sign this verification on this ,26th day of 

Septemb9r, 2001 9  at Guwahati* 

kt. 

41MIi,'ISTAAfl 
NMMANDANt 



IA mi fltM - 

UP L4EDIA7 'RG 

Signal Abhllekh Kiryl n 
- 	 SIG'LS PecordS  

• 	 ••• 	'•. 	 P.bst Bag NO. 5 

Jabalpur-48 2001  

368 t/1/CA6/PE/EC/46, 	
Jun 95 	

"c 

• 	Station Headqu arters 
MisSarflari, AssanL784500 

StatOfl Headquarters 
Gn0k 
tatiofl adquarters 

Bengdubi,' Darjeeliflg(tt1B) 

Station Headquarters 
Silchar Cantt 

Station: Headquarters 
Tejpur 

AD:rUSTMEFj/P0ST 	OF CSBOS 0T Pi3'JL&11S A.T?N 

g 	
OF POSTS AS CS BQS GR?DE II 

1.. The services of 35 $Qs of  following Stat±on 1adquarterS 

have been regularised by the 'Gbvt of India, Ministry of DefenCe 

and they heve been taken into the GS Btanch Common Roster against. 

the reJ- gu'aIVaCanC- of CSBOs Grade II wef the date of court 

judgernents decided In their favour :- 

Stn HQ MisSarflàri 	- 07 

St n HQ Ganqtok 	- 09 

Stn HQ Bengdubi 	- 01 

Cd) Stn HQ Silchar 	- 05 

• 	 (e) Stn HQ Tejpur' 	- 13 

2.. 	T1CSC 35 CSBOS after taking them into the GS 1'anch cOmmOn 	•:. 

Roster, the posting as per Appx '\' to this letter Is hereby order, 

3 • Move of the •CSBOs shown . at Appx t A' to C
elegib;Ie

letr will b,e 

treated as on public groundS and they will b 	for TA/tA 

as per exIsting rules. 

4. - As regardS1 regulariSatiofl of posts and reckoning their 

senibrity, the following is pointed out :- 

() Their seniority to rr'u].ar establiShrfl&lt will be 

reccC 	'v- 	itn efoct f:om th 	te of reqular appointment 

le, 4Lt c& jdrt (jeid in their favour. 	 - 

C.. ' Soxvicc r'')re4 on sual baSiS prior to appointVfleilt 

in i:o9° estabiiShmflt Jii1 not be counted for the purpc 

of pa'r tixatiOfl etc. 
2/-. 

, 1 e 

,J,rnmISTP4ATJ' 
coIMAND44' 

/ 

e 

' 



2 

Auth :— (i) 	
Govt of India, Yin of Def UO 1TO 3877" 

jS (0)/95 dated 10 !4ay 95; 
rrny HQ (Sigs 4(c)) letter No p,/44121gs 

4(c) dated 18 May 95; 

(iii) A3Y HQ (sigs 4(c)) signal No 	
44S72/.Lg5 

4(c) dated 05 Jun 95. 

	

5. 	A copy of Part ii Order 
promulgating regu1ariSai'0n o. post 

taking them intO the GS Branch Common roster and their 
adj4Y11t/ 

poStiflc 
etc may please be forwlrded to this office quotLfl ntIS 

letter as reference for updating 
oux records. Service cr 

(IAFY-.2004) in their respectS may alSO be forwarded duly ç•0,tQe, 

for fuher retention by this office. 

	

6. 	
receipt, 

LtCOl 
Chief Record. O - 
For c'IC Rccr 

/Tnpk 

Copy to :- 

Dte Gen of SignalS Sigs 4 (c) 
General Staff BranchI. 
Artty: Headquarters 
DHQ'PO New Delhi-1100 11  

H aStern command 
HQ 3ast ern Command 

Stan HQ Dehradufl 
Stn i-Q Binnaguri 
Stn HQ pbkaran 
Stn HQ Pamgarh 
5th HQ Aurangabad 
Stri 1411 Ahmedabad  
Stn HQ Shillong 
Stn Ho.  
Stn HQ Belgaum 
Stn H 	Gaya 
Stn HQ D)snapur .  
St'n Hciwahati 

F'r info with ref to ' - HO 
-letter NO B/4451*/Si8 4(c) 
dated 18 May 95,- signal No 
W44572/SigS 4(c) dated :05 jun.'95 
arid jOur signal NO A. 8016 dated 
0 'Jun 95. 

For info please. 

1C Centre and School 
A1-iiediiagar 
IMA, Dehradun 
aStern Comd Sig Regt 

Calcutta 
UP irea $ig Reqt 
8tilly 

.Pff,OAP Area Sig Reqt 
mbala Critt 

Bengal rea Sig cioT 
'Calcutta 

(sic' Br) X - 



H. 

Appendix 'A' 
efertopra 2 ofignls 

• 	 Records letter No 36P1./1/ 
CAi/P3/C,46 of 

r) 1.., :lu 

No X the individual 	X From 	 To 

16. Shri '4adan Chancira 	Station HQ 	AC Centre arid 
Urma 	 Misarnari 	School 

Ahmednagar 
2e Shri Jogeshwar Nath 	 -do- 

3. 	Shri Lakhinder Khosla 	-do- 	 Stn I( 
Oehradun 

4, Shri Pulin Sharrna 	 ..do. 	 -dos.. 

S. Kurn Mw, Mun Das 	 -do- 	 Stn H 
3ir1niguri 

6. 	Smt Sedvati Es 	 -do- 	 -do-- 

7 • 	Shr I Pras anna Kurn ar Das 	-do. 	 Bnia] 	COL 

Calcutta 	0 

Shri AK Patnaik 	 Station HQ 	East Otnd Sig Rect 
Gangtok 	 calcutta 

9. 	Shri K D Tariang 	- 	-do- 	 -do- 

104 Shri B K Mistry 	 -do- 	 Stri H 
Pokaran (Rj) 

11i. Shri Vijay Rajan 	 -do- 	 Stn HQ 
Ran'tgarh 

12. Shri Mal Chanda 	 do.- 	 Stn HQ 
2urangabad 

131 Shri Radha krishnan 	 -do- 	UP Area Sig Pqt 
• .. 	• 	 Bareilly 

Shri. iianoj Kumar Bishoyl • -do- 	 .ThIA, Dabradun 
ShrI Sunil I(umar Das • 	-do 	 Stn HQ 

Ahmedabad 
Shri Ravi Lama 	 -do 	 -do.... 

17, Shri Kumar Pushkar 	Station HQ 	Bengal •rea Sig ODy 
• 	 Benqduhi 	Calcutta 

•. 2/.. 

oDr7rnISTRA TI 
COT?MANDA ? 
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.• . Appendix 
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	 (er ,  to Dara 2 of Signals 
R ~­ ~O7ds letter To, 3681/1/ 
CAiT/EC/ 	of 16 Jun 95) 

it 
 

Srnt anita Bhattacharjee Stat Jon HQ 	Stn 

	

SllChc.L 	. 	Shillong 

ShriBabu Mia Chówdhar, 	-do-.. 	8th HQ . 	
•• 

I 	 •• 	 .• 	 Jodhpur 
Shr I Ranj it Iuniar 	 -do- . 	 . 

Shri Shahabuddin 	•. 	 . -do- 	 Stn H. . 	 •. 

Barbhu iya 	
.• 	 .: 	 . 	 te 1 gaurn 

• 

2 	I<um Iridrani Biswas 	. 	 . -do- 	. 	 Stn H 
- 	 . 	 . . 	 . 	 Shillong 

Shri Indu Kumar Haz.rika Station HQ. 	PH .& MP Ara Sig 
Tezpur 	. 	Regtp . ',IInbaIa Cantt 

Shri Saroj RurnarMohanta 	() 	 . 	 . 

.ai-irs.yajit Baruah 	 -do- 	 Stn Hr), Pe1rpur 
Gaya 

Srnt.Depali Gogoi(Icalita) 	. -do... 	•tn 
• 	 . 	 . 	 • 	 . 	

• 	 JDiinapur 
27 • ,Srnt Chandi Sarkar (Das) 	• 

Smt flatna .rah (Sam,a) 	 . 	 . 

Smt - Labanya 13ora(Shekhawat) -do- 	• -do- 
Srntj'lina Saflda 	 • -do- 	 • -do- 

311 Shri Biren Lalita ,. 	 -do- • 	 Stn H 
Guwahti 

32 • Srnt. Gayatri Devi 	 -do- 	 -do- 
ShriDlpen Kumar Haar1ka. 	-do- 	StnH 

• 	
. 	 Shillong 	. 

• 34. Srnt Sabita. Paul 	• 	 . 	 Stri HQ GuwaI-ti 
.35. ShriPranjit Baruah . 	-do- 	Bengal 7rea Sic. ODy 

Calcutta 

I 
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Tele t 217 	 101 Ares Mukhyzil3ya 
/ J 	 HeadqUarters 3.03. Area 

c/o9)APO 

.30 

ve a. 
ng 

/  
tóAriy HQ.1etter No L3/6043O/) 6 S. dated. 

23 Mar 34. (Copy att). 

It is inttmateu that the ovarneit vide their OM NO. 
$.7U -E Co r 84 d t 	fl d4 have imposed an absolutO 
ofld coxp ete ban on creation of new non'oporiti'nl posts till 
Sep 84b You are s  therefore, requested to issue noces&ary 	- 
instructions to all' Hedquarters/fOXmtiOfl/S Us under your 
comcnan4 to ensure that no new posts as given in ri 
Headquarters letter uner reference re creatci in the conservn 
cy ostablishneflts till the ban is ralaxad by the (ivernrnent. 

The proCess of filling up of posts tiih hve a1rody1 .

been crea.ted at 	 but havO. yet. 
beon f11d may also be held in abeyarce till (urther orders 
froa this Headquarters. There is, however, no bn on 
filling up of posts on coic' ionte grOuns. 

N . 	 . 	 ------- . 

: (Army HQ letter 	B/6O43()/Si)61 datd 02 Jul 34). 

GS 
t3  

for Col GS 	. \ " 

Carip 	 / 
'A' Brznch 

- 

MMANDAY 

I; 

at 

1 



T1e 3018903 	 pp flVEDIATE/REGISTERED/SDS 
Staff Daty Mahanldeshalaya (SD 6B) 

:Gen'eralStaff shakha 
Sena Mukhyalaya 
lJte General of Staff IXities (sD6B) 
General Staff i3ranch 
Army e.adquarters 	 .. 
DHQ P0 New. Delhi 110011 

B/60884/SD 61j 	 Apr 86 

4 	) 
si1 

REL?CATI0N OF BLN  ON FRESH RECIJITr€NT 

1 4 	The Government have imposed a complete ban on filling up 
as well as creation of new cirilian posts with effect from 03 Jp84 
tilifurther ordrs. Since then.a number Of vacancies might hare 

• 	arisen du& eQ retirement/death/resignation of the itidumbents. As 
uch great chficulties are being experienced by the various units 
and establishments owing to nonfi1ling up of vaCanCieS of civilian 

'mp1oyeés.. To overcome, this difficulty, .a general case for relaxa- 
ion,of ban for certain categories posts was taken up through ZGs 

\\• rnthwithMin of De,f. The\at.ararding thedeficiencies of 
certain catégoiesof personnel was fi.trnished to the.MinofDef on 

• 	the basis of figures available with this HO upto Aig/Sep .85. 

t 'has now been stated by AG 's Branch at the 	of 
àeficiencies in the categories prOjected by. thi Directorate would 
1ave been inreased due to wtages, etc. They have, therefore, 
esred to furnish a statement of deficiencies which have occured 
till 81 Mat 86 This information may he furnished in, the' attached 
profo.rma in respect of cooks, watcheri/ chowkidar/Range chowkidars, 
afaiw.als, tailors, bot'repairets, :washertIlen, barbers and consy 

Iafaia1as,.,onIy, who are tinder the an' contto.1 of this Dte (SD6B) nd shou'1d,rëach 'this HO by09 May 86 -oositively.' 	. 

t,3R 

(y. 4I/ 	
1' 

• 	. 	
• 	. 	 . . . Civilian Staff .J-jjkarj/CSO 

General Staff Afs'ar/GSO 2SD6B 
Kritey. Up Senadhyaksh/ 	.• 
-For Deputy Chief of the Army Staffs 

AL  

- 	 . 	 . -. 

H 

• 	 . 	. 	. 	 .,' . tDMmISTRA I iy : 

MMANDAr 







S I IT(S 	A,D/CJ C 	/ 

1 Si:nc:': 7777 	r rr1a 'TL11-Arunachal 

-ARUNPCIiAL. Di.st:-ac'iiar 	am) 

i1L01 	sçpjac 

• Tha.ving' been eiected tmntof..tporry ciy11izn 
itch Board )pator in te py ea1e or 

O.4OO, yoi wve . .dirscted to rprt to Station ø 
Lchr Ciitt ci 03 Apr 85 at 000 bks for dica1 einatjm 

yaI 	fo 	rf!jcqiy rnflt yr 1ction 1fl1 b 
eatod as crnmclletL3  

P1oa 	ct that 'Qz'? rv1c ?JU1 b 0 tin1imtod rrcm, the 
to or c cp—at ion 'r 3 A t) 	tb n, if fvrtbr r ict t apZ 
civod fr 	jgicrr thrt1c 

f1s 

- 

(Vira Narl)la) 
cr 

ss 
for.d ComtCi.i 

p 

SMMAND4N 



JL .._. 

O 
vth 	I 

iri 	Ni RA L 	1)rJNI 	AFtVl 	I R1IN . 	
t 

( 

GUWAHATI BENCH 	GUWAHA1I 
/ 

DESPAT - H NO 	
DATED GUWAHATI TH 	f3/t 

fflNAL 	IPPLICATION NO 	L 	J 
MISC. 	CASE NO.  
CONTEMPt 	CASE NO. 	: 

REVIEW APPLlCATJQJ NO. 

TRANSFER APPLIC/JION 	No... 	 . 	 . . 	 . 

'/ 	APPLICINT 	S ...3 	(- 	PEi.oç 	(S) 
... VERSUS 	 . 

REPONDENT (S) 

To  

. 	 . 

.....9J 

• 	 . 	 . 	 ................. 

.,. 	.......................... 	. 

Sir, 	 . 

I am directed to forward herewith a copy of Judgment/odate2/2'y 
passed by the 	Bench of this Tribunal 	Comprising oiHon'bJe 	J- 	 S 
J(ViceChair-rnan 	and Hon'ble 

Member, Administrative 	in tthe above 	noted 	case, 	for information 	and 	rec4sary action,; ifany 
Please 	acknowIdge 	receipt. 	• 	 • 	 . 	 . 	 • 

• 	 • 	

• 	 • 

Yours 	faithfully, 
Enclo.:,s_above 	. 	 • 	

• 	 A 
/JVLEPUTY 	FIEGIS1RA1(JUDL) 

1 
. 

• 	 • 	

• 	 "\' 

• 	
• 	 • •.& 	••• 	 .• 

- 4DM!! ISTRATIYS 
4MM4ND4N 	• 	 • 

• 	

...... 	..:. 	. 	

..............................••••.••*,, 
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c1c1 

Y 
,u,H'iT 	T1 JL 	T911 UI'IL 

fJ'J 
LII JAHTI 	1PE A CI1 

CLI MiTI 

Crujin1 	Ap1ication 	Nos 	l7J/9l,174/91,173/1,1 76/ 9 1 

• 	 .. nri 	177/91. . 	
. 

3 	t' 	of 	Order 	- 	This 	the 	21st 	dv 	of 	F 	I itrry, 

• Ho n 	b 1 e 	Justice 	5 h r t 	3.Ho1,ji:-Chairmflfl 

Hc'n'Lrle 

• 	
. 31)ri 	5ahab 	LI:Idin 	Ua rL'huiya 

son 	of 	ahri. 	S.rft 	•1i 	irLui.yo, 

. 	 '. 
• 1.1ooe,Sa1: )toorE)m,P..O. 	JhoJi, 

)istriCt,CaCI)ar, 	 . 	 1. ic ant 

1.d'in .Co , nnand2nt, 	Sional 	C 	t re , 57 , !iLn. 

U.W. 	Sjg.ct,5tr1tiOfl 	 5.1 	hat .Cantt,, 

L,19 	M.P.O.. 

7 	Union of 	1nd13(T1)Uoh 	Scr  

• . 	 • 	 . 	 • 	 . . Goue rrirnent • cf 	I ndi a) . 	 . 	 . 	 • 
I 

•,,CUfl r fltS. 	•. j 

N 	hnu'1'iur Aj 
;arJ 	Shrifl.Chanda 	on 	Lch.aJf 	of 	the 	o1icant. 

L.y 	dvocte 	5hri.:.ChOUdhtJrY,Rddl. 	a.. 	on 

h1r or 	the 	respandnts. 	 . 

fl.A.o.17ó/91. 

a hu 	Ilia Chjudhut, 	en 	of 

• • 
• 	 Shri 	Nur 	UddinCho 

• 

P.O. 	5ibpur,OiSt..00h. 

• 	 • . 	 • • • 

. Ap; I ic ant 
• 0 

L1CC-I EsShrl 	r 	I' 	5 	icu 	11a,5hri 	
' 	 ourihu 	y 

and 	Sri• •1.Chand3. 	
I 

: 

1. 	inn.nmriart,Ji 	ntre,5?, 	 I.J 

, DL 
 

- - 

CL,1 	I 
/ 

I •. 
..'. (1: 

1 -  , 



liss 	Jndrsni 	Bisuas, 	9/0 Sub 	Maj 	K.C'. 
j [3isuas,iillage,Assami 	Easti ,P . D.Tcrapur, 

 
- 

I Pt,II,Silchar 	01st. 	Cachr(Assam). 

.. 	App1rbn 

y 	jvocits 	Shti 	G.N.Sahew11a,5hrj 	fiC. 
and 	Shri 	N.Chancia. 

-Versus-- 

Pdmn.Commandant,Sicjnal Ccntre,57,Thn 
D.W. 	Sig.Regt. 	Station 	H..,Si1chai 
c/o 	99 	A.P.O. 
Union of 	India(Thrciugh Secretary,Dere 
Government 	or, India,Jew 9elhi). 

Respohde 

Oy 	Advocdte Shri 	A.K.houdhury,Mdd1.C.G. 

0.1k 4 	176/91. 

'rs. 	ir.iLa 	( 	Shnrma 	) 	rhaLtcharjee, 
f Shri 	tirmelendu 	Ehattacharjee,Chand'19ri 

5i1:har-3, 	Dist. 	Cachr. 
/ 

1kpp1i 

By 	Advocates Shri 	G.N,Sahoja11aShJ 
and 	Shri 	M.Chanda. 

-Versus- 

Admn.Commandant,Sional 	 rei57pi1t%'K.  
Sig.Regt. ,Station 	H.. ,Sibhar Cnt1 
L.10 	99 	A.P.O. 	 . 

Union of 	India(Through 5ecretary,0.ef 
Governnent 	of 	lndia,New Delhi). 

• . .Respond 

Ey 	Advocate 	Shri 	?i.K.ChourJhury, 	Addl.C4C 

c!... t7 i2i 
- 

Sui 	njit 	KuInL 	DjLa,on 	of 	inte 
P.C. 	& 	iil Chridra 	D..'fn, 	 e- 

- 
aonp1ni ,')it r i c t , 	hr(Assan) , 	reènt 

L:jLed t 	t 	Licr- 	 i1r 	2 	ntt 
L , 	Ln 	r. 

. • .Pppl 
_hiJtfs 	-)-(: 	.S 	1ji1,Shri 	.: 

\'(/'. 	•- 	/ 
.\' 

(1 

U 



• : 	 .Admn.omrnacidant,Signal Ccntrc,57,Mtn.9.W. 
1/ 	 Sig cgt.SLaLion H .,SA1char Cntt 

do qj A F.O 

11/ 	 2 Lnion of India,(Throtjqh 
[o\lLrnflcnt of' 1ndia, ow 

eondonts 

C. t\dvoctc. Shri A K. Choudhury,Addl C C. S C 

H ..  

MU the - Lovi 	Flvc an plictions are 

heard 	inaloous1y 	for corron C 1 USP of action and 

i& l.LePs 	sought. 	for 	by 	the 	Five 	ip 1 Iicnts 	srrv1ng 

as Civilian Stch [ord 	Oj)erators under 	reondent 

('0 	narnely,Admn 	Command3nt,SiqiJ. 	Centro,E7,'1tn 

o 	J 	Si 	egt 	3tation 	: 	,Silch 	Cantt 	,C/O 'j  

A.P.O. 	Applian,t 	ilrs.n'ta 	(Sarna) 	Ehattchrjee 

II is 	serving 	since 	June,105 continuously with 	arti- 

• f'i: Ci81 	brEaks 	as 	ter.porary .caual :CSt3Os. 	Apolicant.s 

Shri 	Eabu 	r 	 i.ia 	houchury 	and Shr 	tnjit 	kun2r Dutta 

a r e 	servinq 	since FeLruary,1986 continuously with 

3rtl Nci. 11 	b rc'k 	as 	t E.,  m 1 orry 	:sual 	CSCOs 	Applicint 

'1 	 ce 	Auut,t'b isIndrani 	ri suls 	is 	otrving 	sin 

conlinuuus)y 	ith 	artif'ici1 	hrks 	ac 	terrorr 

'U 
L r,:l C500 	Aplic3nt Shri 	Sahatuddin 	Carhh 	iya 

/,..,, 	:.. 	• 	 0 

• j 	servirc 	'ncc 	Oct.ober,1d 	cont inunusiy 	with 
• 0 '  

1 0 	 • cial 	- -ks 	s 	tefl.)tr)  

ts 	sr 	fj 

1 • 	 s t 	ct o. • 	 f 	;: 	.0 i nt 	'onL  

ited 	19.1 .92 

	

p.0 ssed 	(is: 	petition 	s 	to 	r F 

v' 	
ThOJ 

 



V 	 I 

:. 

I I  

—: 	 4 	: 

 

— 

reponrjents 	to 	rcgularjse Lbj r 
services in th e pot5 

of CSOQs 	with 	effect 	from tho 	dat0 or their inta 
appo intment s 	Perused staement 	of. grievnc e 

3 con 
in 	t fie 	application 	with 	similar pryers. 	Th 	respn_ 
dent 	have 	riled written statomnts in 

each ca2 with 
sij lar pleas 	and 	stating 	mainly in para 20 that 	t

0 Unit 	concerned is on t hp-.move 	in 	short 	notice, 	a 
• such,CS0Q cannot 	be taken Olong 	with u n i t end ther- 

• 

ror0 	reaujar appointrnpfl5 	are 	not 	made. 

2. 	 Learned Counsel 	Mr 	.Chada on 	behairo r 
ap)ljCants 	submits that 	the grievances or the 	fly8 
4)Plicants 	are 	similar to 	th0 orievances of the 
applicants or 	0..rJo.1e5190 	a n d 	series 	(three cars) 
and 0 	No 	@/92 	ad 	5erIp 	(thr e c,  cas) 	d1Spo0d 
of Ofl 	25.5.93 	and 	17.11.93 	respectively 	dircctjng 
respondents to 	regularise the temporary, CSBGs and 
prays 	for 	similr reliefs. 	Perusd 	facts 	and 	law or 
the disposed or cases and 	round thc€ 	the orievpnce3 
of the present 	nv8 app1jcao0 	Are 	sij1ar 	and 
therefore the present 	aPOlicants dcserve s11lar 
treatment 	and 	reliefs. 

3• 	 •Learned 	 A-K.Choudhury  
subtc 	with 	rFernce to 	para 20 or the 	L'rlttCn 
teternen€ 	and 	the 	thffuJt5 

rws)ondcntg 4 
f( 	

' 

on 	that 	around to 	lrgu] 	rlse 	s r rvr5 oF 	1 

fir Lhanda 	submits 	th 	t 	regular intJnNnts 	of S or e. 
1 

EsthLshn6nt s, 	mlv 	10 	fcr 	For 	'e 
of 	te 	est 	 ort 	t j 	Fr 	rh 

antcipat>d 	tu.t.inn 	pro.e6 	of 	1 rica 	iufl 	0 -- 

.. 



H' 

- 

trinpor a r y . . i:1 0 y c,  C,  s c D nnUt hr 	Lo j  icd 	There is force 

in the SLLtUSC1flS of Mr. Chnrji P'ea Liken by 

/ 	
"Es')ondents to defra r1im 	opplircnts caniot 
CCCptEd  

4 	 11 ohcrvt ions 	d fin Jings of the 

pIeviou 	JtJdoncnts rcrjj ti ibove 	r€ 	pt1y 

ap li ii le in these cases Uc lso rEly on the 

in the Case Mhi1 Ch.iJ2v & Ors - 1 s- 

•.• 	 . 	
S 	Union dr Indi& 	O;:. rcpnrtd in 19.1(1)SLfl 417 

of CAT Ca lutta''nch. Thit d:.iipn rei.ntes to 

tcmporary 'SO For renul: 	fl Llsitn a nd dircctlns 

ucre given It 	i 11 he unjuotr the aji iii cnts 

if thc r 	c 	 titi Ii 	I b, r eson e nt 	lil<i 

S . 	 . . .. 	past. years With arl'i• ficjn.1. hr'rakg without reo'ula- 

ris3tIo - hcn  thcy uojld ufr r irrp' 'rlc' ic:s 

tc 	e L,  .2 r t,i 	rpL' 	L 	Iornc 't 	T.  

sorViCe—efl'ployient cthi:s do not o - r L Lh t the 

shOC id t c kept undcr ulcert2rn cpcctti in of 

rEc1u1ar1it1on c"Ler r J]nQ so many ye' - 

 

 E. 	iiou 

so 	r 	- 	 t 	n- 	i foi 	it of 

'hcr E. 	2.ynent 	'E. ..rt1y r'c w r"e noi 

co r ilL 	-,e thc 	t h e 	' t5 0r  L3LLJ 	ii 	cr ii 

	

to uphJ.i tic 	'J.Lc—' 1 	PH I 	('ttil 

nd c 	fi 	ird 	 e vcr crrrr 	r 	L to 

ti c 	ri1r 	c" 	ri 	r 

/, 	•1 	 .. 	S 	

S 	 S 	 . 	
. 	S 
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